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CaDERr)AI'F) z 03-11-2003. 

Hexrod Mr.urya Narayan Diwia,êi,learná 

Cr,unsel aeari n f-r the Appi ican taná Mr. .. . 
j -ia, Lamd M.áiti-nal Standing C-uns'1 aearin 

-r the Resp-fl4its and perused the materials p1ace 

-n rc-r4. 

The Grievance -f the Applicant in this 

riina1 Aplicatir'n is that a1th-"ujh h w'rked 

f-r nine m'-nths as 	r'M,1hj.id.a iranch p-st 

ffic, the nnefit nf  his past exeiiice was n"t 

taken mt- cnsirti-n while C-nsiderin his case 

f-r app-intment t this j-st -n r,.tlar oasis 

The 	Snt 	sed the appiicati-n 

y fi1in ac-unter t the effect that the 

arlicant c-tild n-t 1e selected -n the cjr-und 

that there were rn-re merit:rius cjndidites than him 

in the zne "f c'nsid,rati-n and keeping all the 

eli!ibllity c-'nditi-ris in view,they had selected -n 

Laxminarayan pathaIk,wh- had secur,j hih*t mark 

in HSC xaminati'-n -ver  and 	-ve fulfillinj all 

ther c-'ndlti'-ns f-r recruitment t' the i-tjn 

1eSti'fl.It was averred óy them that usti-n -f 

Ivinpreference/weihtae f-r his past experice 

als d-es n't arise as n- such 	diti-n is available 

in the cruitt ruL 	f-r makint s,1ecti 	t- this 



I 
.A.N.574 'f 16 

we have c-n-sidered the rival c-ntenti'-ns 

elce4  bef're us. 	We agree with the sumissi'-ns 

''f thees -ients that the recruitment rules d." 

n"t pr'-4e f-r !iVfl9 any weijhtae f."r past 

exjeiice,we see n- merit in this crl!!inal  AppliCatin 

yhiCh ther,&'remust fail. ef'-re cl-sinq the matter 

','e w-uIA like t- ''Serve that such an inaccurat 

statement has been mae'by he es'-ndents in the 
p-"rti-n '-f 

c-tinter at the penultimatejaraeraph which-sh-uld.  

n't rernainin the  al-cuments. t.ea med Additi-'nal 

Star iflj C-'unsel admitting that\here  has been 

err' c-mmittei 1yth 	eS -'ndents at jiararaph -4 

he s'-'uht ermissi-'n "f this Tribuna1t amend 

the s-id pararah .-4 t- make the rec"r 	-riht 

C-nsiderinq the fcts and Circumstances "f the Case, 

.ermissi'-n is Oran ted t' the Rs--ndents t' file 

an amendment jetiti -n t- Lib ri!ht the c -un ter 

umitted by then -n 8.3.199.It has aLs- oeen 

submitted oef-re us by the learned c'unsei f-r the 

ALicant that the all -wances/remunerati -'n f-r 

the jeri"d he w'rked as 	1pMf 3hej4iguda Be  

has nrt been paid t him. We n-tice fr-rn Arinexure_/4 

that the sr.sudt. -f p-st effices,Krraput Divisi-'fl 

had issued a directi-n t- the ?"strnaster,Je1p-re 

() 	t' draw the all-wances in fav-ur -f the 

Applicant f-r the ,ri-d w'rked by theafi' licai t 

H"weVet,We direct the sp-ridents t.- verify as t- 

hther aymit 	was ctuallY made t- the alicant - 
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and if n-t th same may óemade t' him jtiin aperi -

'f 30 9ays frm the date -f receipt 'f a cy -f this 

- r1er. 

d.th the .ove -serviti-ns and irecti-ns, 

this C.A. is isjr'se 	f having n merit,N. csts 

with the is'sa1 f this tdina]. 

p1icatirn, M.A.N'-s.3/$ & 640/$ are acc.-rdiniy 

is -se 'f. 

JL/,,~ 
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Memoer(4uc-ial) 


